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STATEMENT BY MINISTER

Regarding price policy for copra for 2000 season and raw jute for 2000-2001 season.
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SHRI P.C. THOMAS (MUVATTUPUZHA): Sir, this is too meagre a price. ...(Interruptions)

THE MINISTER OF RURAL DEVELOPMENT : Let me complete this statement please.

MR. CHAIRMAN: Let him finish his statement. | do not think that it is proper to disturb him while he is making the
statement. You can speak later.

...(Interruptions)

MR. CHAIRMAN: | have not permitted any interruption. Let the Minister make the statement.
...(Interruptions)

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): | have given a notice.

MR. CHAIRMAN: It is all right. You can speak after he completes his statement but not before that.
...(Interruptions)
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SHRI P.C. THOMAS: The price of copra which has been declared is too meagre and the farmers are in a very
difficult situation. ...(Interruptions) The situation is very grave. Apart from the low price, there are a lot of diseases
too. The mite disease that destroys the crop is also on the anvil and nothing has been done by the Government of
India so far. ...(Interruptions)

MR. CHAIRMAN: He has made an announcement on the support price. There can be no debate on that.
...(Interruptions)

MR. CHAIRMAN: Nothing will go on record now.
(Interruptions) *

MR. CHAIRMAN: You may please note the appeal that he has made.



SHRI VARKALA RADHAKRISHNAN: | have asked for a clarification, not for a discussion. ...(Interruptions)
...(Interruptions)

MR. CHAIRMAN: You have said what you had to say. Please sit down. He cannot review and give a new price now.
You have made your point. Please sit down.

...(Interruptions)

MR. CHAIRMAN: He cannot give a new price now, since you are raising this point. So, you may please sit down.
He will look into it for future.

...(Interruptions)
MR. CHAIRMAN: | have said that nothing will go on record after the statement is made.
...(Interruptions)

Famafy #Eiqy @ TR F owfa @ s Re w o wd@ sl You may please sit down now. | am sorry, there is no
provision for clarification under the Rules, whenever a statement is made.

...(Interruptions)
SHRI VARKALA RADHAKRISHNAN : Clarification is allowed. ...(Interruptions)

* Not Recorded.

MR. CHAIRMAN: No. I am sorry. It is not allowed in this House. Will you please sit down?
...(Interruptions)

SHRI VARKALA RADHAKRISHNAN: Yesterday also it was allowed. ...(Interruptions)

MR. CHAIRMAN: It is not under the rules. You may please sit down.
...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : | want to seek a clarification. This is a very important issue concerning Kerala.
...(Interruptions)

MR. CHAIRMAN: Under Rule 372, it is very clear that in this House we do not have a provision to seek clarification
when a statement is made.

We have to take up Matters under Rule 377 and then, we have to discuss the Demands for Grants of the Ministry of
Communications. We cannot open up another debate now. You can speak about this during the course of
discussion on the Finance Bill. We cannot have a debate on this now.

...(Interruptions)
st wHie werSE @t @9 @em? They may find out some other way to raise this and not like this. ...(Interruptions)
MR. CHAIRMAN: Nothing is going on record. You are just wasting the time of
the House. You may please sit down. Let me explain. Will you please sit down?

(Interruptions) *

MR. CHAIRMAN: There is no point in shouting at me. You have said that you had given a notice. it must have gone
to the hon. Speaker. The Speaker has not approved it and sent it to me. | do not have the notice, which you have
given to him. It has not come back to me. Now, | cannot give you permission for something, which is not before me.
The hon. Speaker has not approved it and sent it to me. So, you may please sit down.

...(Interruptions)



* Not Recorded.

SHRI P.C. THOMAS: Madam, protesting against this, we stage a walk out.
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(At this stage, Shri P.C. Thomas and some other
hon. Members left the House.)
MR. CHAIRMAN: Now, we go to ltem No.10, Motion for Election to Committee. Shri Shanmugam.



